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-Versus- 
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1 	Whether it he referred to renorters or no1' 

2. Whether it he circulated to all the Renches of the Centml Administrav. 
Tribunal or not? 
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i 
CENTRAL ADMINISTRATIVE TRIBUNAL 

CUTTACK J3ENCH, CUTTACK 

ORIGINAL APPLICATION NO.408 OP 2007 
(CUTTACK, this the 29 of OCTOBER,2007) 

HON'BLE SHRI M.R.MOHANTY, VICE-CHAIRMAN 

MuniTiidu. aged about 48 X7ears, D/O.Late Kanka Tudu, 
At-Andhari, P.O. Marudihi, dist. Mavurbhanj, at present 
C/O.Amiva See. At-Indupai, P.O.Laxmiposi, P.S.Baripada, 
Dist M avurhhani. 

Applicant 

Advocates for the Apphe ant ....M/S. AK Mobantv. 
P.Kchand, D.Satpathv 
O- T 1iT 1-. 
L, J.AiaIia.flL 

Versus: 

1. iinon  of india, represented through the General 
Manager, South Eastern Raiiwa, Garden Reach, West 
Bengal. 

2 Divisional Railvavs Manger, South Eastern Railway, 
Kharapur, West Bejigal. 

" 	 i 	1) 	 i 	 ... 	.,t. 
s). 	iLL.i 	.Ji iiiiai 	i '.. i Uiii'i 	LIIIILCi , 	.JUU. Lii 	Lit LI ii 

Railway, K}ara.gpur, West BengaL 
4. Senior Section Engineer 	East/SRC, S.E.Raiiwav, 

Santragachhi, Howrah (W.B.) 
Respondents 

Advocate for the Resnondents 	 MrS.KOjha. 



O.\i\O.408 ()t' 2007 

OROk l)\FFI) 29.10.07 

Heard MrP K.('handL l,d,Cnnsel appearuw for the Applicant and 

MrS. K,( )iha. I .d.. Standing Counsel jor the Rai lwavs: on whom a copy of this 

O.A. has already been served. 

2. Applicant has claimed to he a scheduled tribe lady of a remote 

Adivasi Village of Mavurhhani district in ()rissa. Claimiiw that one Kanka 

ilidu to he her thther and I )umuni i'udu to he her mother, the Applicant has 

tiled this ( )riinal Apnhicaflon tinder Section 19 of the Administrative 

'1 rihunal 's Act. I 9X5 Clainung settlement dues terminal pensionarv i)CRG 

henetit from tie Raihvavs in resnect of her deceased tather. the Applicant has 

alleged that her father K anka 'ludu while serving the Railways as a (iangman. 

expired prematurely on 29 II I 949. It has also been alleged that her widow 

mother I )nmnni l'itdn represented to the Railways for release of settlement 

dues of her hushand:tather of the Applicant and that. hethre the settlement of 

the dues, the said 1 )umuni Fudu died on .2608. 1 999 leaving behind her 

(Applicant) as the sole legal heir of her parents, It has also been alleged in the 

present O.A. that (-in the death of her widow mother, the Applicant made 

several representations (including the one, copy of which is at Annexure-A/4 

dated 47Oo) claiming release of'the settlement dues in her thvour. It is also 



aeed that she snhmitted another representation on tiS .02.1)7 and despite all 

that. the RespondentsRailwavs have not vet redressed her said claim. 

Since it is the positive case of the Apphcant that her representations 

have not vet received due consideration of the Respondents. this case is hereb 

disposed of, wthont entering into the merits of th.e matter, with direction to the 

lespondents to consider the grievances of ihe Applicant (as raised in her 

representation and in the present (lA.) hv end of.lantum,,_2008 and intimate a 

reasimed, recuR thereot to the Applicant within the said period of three 

nionths:end of January 20i 

1 	Vv nh the ntresaid ohseirtnt-is and dire'fions. ihis ) A stands 

disposed of ai the admission staze 

. Send copies ot this order to the Applicant and to all the Respondents 

Oloriv with the copues olthts ().A.) in the addresses given in the (IA. and free 

copies of this order he also handed over lo Mr. P,K.Chand. l.,d,Counsel 

appearing for the Applicant and to Mr.S,K.( )ha. ldStanding Counsel for the 

l'ailwavs. 
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